
Labour and Skills Department
Labour and Skills (A)

ORDERS

(1)

G.. O. (Rt.) No. 487/2018/LBR.

Thiruvananthapuram, 26th April 2018.

Whereas, the Government are of opinion that an industrial
dispute exists between (1) the Managing Director, KMCT
Engineering College, Kalanthode, Kozhikode-673 601,
(2)  Dr.  Moythu, Managing Trustee, KMCT Engineering
College, Kalanthode, Kozhikode-673 601, (3) Smt.
Kumudini, Director, KMCT Engineering College,
Kalanthode, Kozhikode-673 601 and the workman of the
above referred establishment Sri M. Balasubrahmanian
s/o Raman, Makkuziyil House, Pilasserry P. O.,
Kunnamangalam in respect of matters mentioned in the
annexure to this order;

And whereas, in the opinion of Government it is
necessary to refer the said industrial dispute for
adjudication;

Now, therefore, in exercise of the powers conferred by
Section 10 (1) (c) of the Industrial Disputes Act of 1947
(Central Act XIV of 1947) the Government hereby direct
that the said Industrial Dispute be referred for adjudication
to the Labour Court, Kozhikode. The Labour Court will
pass the award within a period of three months.

ANNEXURE

Whether the termination of employment to
Sri M. Balasubrahmanian by the management of KMCT
Engineering College, Kalanthode is justifiable? If not, what
relief he is entitled to ?

(2)

G.. O. (Rt.) No. 489/2018/LBR.

Thiruvananthapuram, 26th April 2018.
Whereas, the Government are of opinion that an industrial

dispute exists between  Sri Job, Thachirikkal Veedu,
Puthuppallitheruvu, Palakkad and the workman of the
above referred establishment Sri Thomas, Plamoottil
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Karotte, Karimba, Mannarkkad, Palakkad,  in respect of
matters mentioned in the annexure to this order;

And whereas, in the opinion of Government it is
necessary to refer the said Industrial dispute for
adjudication;

Now, therefore, in exercise of the powers conferred by
Section 10 (1) (d) of the Industrial Disputes Act of 1947
(Central Act XIV of 1947) the Government hereby direct
that the said Industrial Dispute be referred for adjudication
to the Industrial Tribunal Palakkad. The Industrial Tribunal
will pass the award within a period of three months.

ANNEXURE

‘Whether the denial of employment of
Sri Thomas, by Sri Job, owner of the rubber
estate is justifiable?  If not what  relief he is
entitled to get’?

(3)

G.. O. (Rt.) No. 496/2018/LBR.

Thiruvananthapuram, 26th April 2018.
Whereas,  the  Government  are  of opinion that an

industrial dispute exists between Sri Aboobaker, Pattathil
House, Punoor, Narikkuni P. O., Kozhikode (Owner
Lunchion Restaurant, Adivaram, Thamarasseri, Kozhikode)
and the workman of the above referred establishment
Sri V. N. Chandran, Room No. 14, Sangaman Shopping
Complex, Engappuzha, Puthuppadi-673 586  in respect of
matters mentioned in the annexure to this order;

And whereas, in the opinion of Government it is
necessary to refer the said industrial dispute for
adjudication;

Now, therefore, in exercise of the powers conferred by
Section 10 (1) (c) of the Industrial Disputes Act of 1947
(Central Act XIV of 1947) the Government hereby direct
that the said industrial dispute be referred for adjudication
to the  Labour Court, Kozhikode. The Labour Court will
pass the award within a period of three months.

ANNEXURE

‘Whether the termination of employment of
Sri V. N. Chandran, Chief  Cook of Lunchion
Restaurant, Adivaram, Thamarassery, Kozhikode
by the Employer Sri P. Aboobacker is justifiable ?
If not, what relief he is entitled to’ ?

(4)

G.. O. (Rt.) No. 501/2018/LBR.

Thiruvananthapuram, 27th April 2018.
Whereas,  the  Government  are  of opinion that an

industrial dispute exists between the Managing Director,
PACL Public Ltd., 7th Floor, Gopaladas Bhavan, 28,
Barakhamba Road, New Delhi  and the workman of the
above referred establishment represented by the General
Secretary, Kozhikode Vanijya Vyavasaya Mazdoor Sangham
(B. M. S.) B. M. S. Jilla Karyalayam, Kallai Road,
Kozhikode-673 002, in respect of matters  mentioned in the
annexure to this order;
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And whereas, in the opinion of Government it is
necessary to refer the said industrial dispute for
adjudication;

Now, therefore, in exercise of the powers conferred by
Section 10 (1) (c) of the industrial disputes Act of 1947
(Central Act XIV of 1947) the Government hereby direct
that the said Industrial Dispute be referred for adjudication
to the  Labour Court, Kozhikode. The Labour Court will
pass the award within a period of three months.

ANNEXURE

Whether the closure of  branch and denial of
employment to workers of Kozhikode Branch, by
the Management of PACL Public Ltd., New Delhi
is justifiable or not ? If not, what relief they are
entitled to ?

By order of the Governor,
SONIA WASHINGTON,
Deputy Secretary.

\nba hIp∏v

\nba (F-®v)

hn⁄m-]\w

(1)

\º¿ 22448/F®v3/2017/\nb-aw.

Xncp-h-\-¥-]pcw, 2018 G{]n¬ 23.

1952-˛se t\m´-dokv BIv‰ns‚ (1952-˛se 53-˛-mw tI{μ

BIv‰v) 3˛w 5˛w hIp-∏p-Ifpw 1956-̨ se t\m -́dokv N -́ß-fnse

8˛-mw N´-Øns‚ (4)-˛-mw D]-N-´hpw Iq´n-hm-bn® {]Imcw

\¬I-s∏´ A[n-Im-c-ßƒ hn\n-tbm-Kn®v tIcf k¿°m¿,

{io. {]n≥kv eqt°m-kv, AUz-t°-‰v, H‰-ssX-bn¬ lukv,

s]cp-ssº°mSv ]n. H.,  tIm´bw˛686 016 F∂-bmsf tIcf

kwÿm-\sØ apgp-h≥ {]tZ-i-tØ°v 13˛5-̨ 2018-̨ mw XobXn

apX¬  ho≠pw A©p-h¿j-°m-e-b-f-hn-te°v t\m -́dn-bmbn

(c-Pn-Ã¿ \º¿ 2/2013/KTM) CXn-\m¬ ]p\¿\n-b-an-°p-∂p.

(2)

\º¿ 23619/F®v3/2017/\nb-aw.

Xncp-h-\-¥-]pcw, 2018 G{]n¬ 23.

1952-˛se  t\m´-dokv  BIv‰ns‚  (1952-˛se  53-˛-mw

tI{μ BIv‰v) 3˛w  5˛w  hIp-∏p-Ifpw  1956-̨ se t\m -́dokv

N´-ß-fnse 8˛-mw N´-Øns‚ (4)-˛-mw D]-N-´hpw Iq´n-hm-bn®

{]Imcw \¬I-s∏´ A[n -Im -c -ßƒ hn\n -tbm -Kn® v

tIcf k¿°m¿, {io. tPmkv sNdn -bm≥ apcn -°≥,

AUz-t°‰v, apcn-°paq-´n¬ lukv, kn¬h¿ Pq_nen \K¿,

hS-hm-Xq¿ ]n. H., tIm´bw-˛686 010 F∂-bmsf  tIm´bw

dh\yq Pn√-bn¬ Dƒs∏´ tIm´bw Xmeq°v {]tZ-i-tØ°v

28 -˛5˛2018 - ˛mw XobXn apX¬  ho≠pw A©p-h¿j-

Im-e-b-f-hn-te°v t\m -́dn-bmbn (c-Pn-Ã¿ \º¿ 6/2013/KTM)

CXn-\m¬ ]p\¿\n-b-an-°p-∂p.

Kh¿Æ-dpsS DØ-c-hn≥{]Im-cw,

_n. Pn. lco-{μ-\m-Yv,
\nba sk{I-´-dn.


